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THE ARUNACHAL PRADESH FIRE. SERVICE FORCE ACT, 1591
. (Act No. 1 of 1992) *

¥(Receiy c'd thc_dssent of the Govcrnor on 13th January, 1992)

AN
ACT

to provide for the mafmenance of a “Fire Service Force in tke State
of Arunachal Pradesh.

BE it enacted by the Legislative Ass_embly of Arunachal Pradesh
in the Forty-second Year of the Republic of Incia as follows :

1. {1} 'This Act may be called the Arunachal Pra- Short title,
dcsh Fire Service Foree Act, 1991, . extent and
L comm-
(2) Tt extends to whole of the State of Arunachal encement.
Pradesh. : -

{3} 1t skall come into force on such date as the
Governm:nt ‘'muy by notification io the Official Gazette,
appoirt’ and different ‘datés n.ay be appointed for
diffzrent areas and for different provisions of this Act.

2. Tn thié Acf, unless the contcxt"qther'w'isell req:uires,— Defini -
] ' L tionms.
- {a) “D:rector means the Director of- the Fire
o Force appointed vrder Section ‘4 of the Act;
(b). “'Fire fighting property'* includes,—.
(i) Lands and ‘buildings used as fire stations ;

(ii) Fire. - Engines; equipments,. tools, imple-
ments: and thlngs whatsocver used for Lre
fighting ; . . . .

(iii) Motor vehicles and cther meens of trans-
“port used in connection. w1lh ‘fire fighting ;
and

(iv} Uniforms and badges'of rank,

(¢) *‘Fire Stanon“ means any post or place dcchrcd
generally or specially by, 1hc Govcrnmcnl to be
a Fire Station ;

(d} **Force”™ mcans Arunachal Pracesh Fire Service
Force maintained under this Act;

(e} “Government” means thc Covernmcnt of Arun-
achal Pradesh;
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v+ {f) “Mcmber’ means a miember of the force who
performs operational, supervisory, directiona],
and executive duties in such ranks as may be
prescribed by thé Government-; '

(g) *“Officer-in-charge of a Fire Station” includes
the Fire officer next in rank to the officer-in-
charge of Fire Station or any other . officer
lgolding charpe of the Fire Station for the time
cing ;

(k) “‘Prcscrit;cd” means p:rescribcd by rules made
© " under this Act:

(i} “Place” 'means either enclosed, or covered or
open land having buildings or premises within
75 ft, on any side of Ats surroundings ;

() “Premiscs” means any land or any buildings
.or part of a building appartenant thercto
““which is used for storing cxplosivés, cxplosive
‘'sybstances and dangcrously inflan.mable subsy
tances ; L

Ak} “‘Wire-house” means any building or place

7~ used “whether temporarily or permanently for

storing, kecping, or ctherwisc dealing in any
manner or such:articles which jn ‘the opinion
of the Governmentare considered as inflammable;

(i) “Work-shop” mcans any burilding cr place
where the processicg of aay article is carried
on for pirposes of trade or business, if such
-'processing of such articles which in the opinion
of; the Govercmentare considered as inflam-
mable and are prescribed in this respect.

Mainte- 3. There shall be maintained by the Goverrmerit a force
nance of ‘to be called the Afrirachal Pradesh Fire Service Force
Fire Force. for the purpose of this Act,

Appoint- 4. The Government may appoint a person (o be the
ment ¢f  Dirccter of -the Arunachal Pradesh Fire Service Force

Dircctor  "who shall' be an officer of the rank of Deputy Ins-

of Fire pector Gencral of Police of Arinachal Pradesh.
Force,

S-iperinten- 5. (1) The géneral Si.l;;criﬁl':’endcnbe and control of the
dencc and  Force shall vest in the Director. !
centrel of ’

Force,




{2} The Governmcnt may create such posts and '1pp01rt
such  officers” as it may decm fit to assist the Director
in the discharge of his duties.

(3) The Directcr may with tke approval of the
Government dclegatie any of his powers, functions and
duries under this Act to such ‘subordinate clﬁcers as he
may deem fit.

6. The Director or such othcr ofﬁccr of‘ the Force as
the Governm2nt may  authorise . in ths' behalf shall
appoint members ‘of the Force in accordance with the
rules made under this Act.

L

7. (1) Every person shall, on dppointment to the force,
receive a certificate in the prescribed form - under  the
scal of the Director or an oflicer authorised in  this
behalf by the Government and thereupon such a member
person shall have the powers, functions and privileges of
of the Force under this Act,

(2) The cernﬁcatu rtferrcd to in stb-section (1) shall
ccase to have effcet when the ‘person nameéd therein ceases
to be a member of the force, and on his so ceasing,
he shall fort'with surrender the certificate to any oﬂ"iccr
empowered to receive the same,

(}) During the pericd of suspensiir, tle powers,
functions and privileges vested in sich "membcer cf the
force shall. be closed till revocation of suspension but
stch member shull ccnitime to be the membter of the
Force,

8. Whenever it appears to the Governmert that it is
nccessary to augmert the force, it may raise an avxliary
force ty enrclment of vclenteors. for " such areas and
no sich terms and. cenditions as it may determine..

9. The Goverrmert may frem time to rime make
such pgencral or srecial orders as it think- fit - —

{a) for providing the force with such appliances
and cquipments as it may deems proper;

(b) for providing adequate scpply- ¢l water as
may be ruquired lor use at any lime;

(c) [for constructing or providing statien” or hiring
places for accommodating the’ members of
the force and its fire fightirg aprliances :
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(d) for giving rewards to persons. who have given

notice of fires out of semse of . civic respon-

sibility ~ and to ‘those’ who - have -rendered ’

effective service to 1he force on the ‘occasion
of fires ; :

(e) for the triining, d]SClp]lnE ‘and good cnnduct.

of the members of the Force ;

{f) for deciding or . determining the cadre or
‘" termis and conditions. of service of the mem-
bers of thi: Force including other staffs ;

(g) for the speedy altendance of members of
the Force with necessary appliances an equip-
ments on the’ occasmn of "any alarm of fire;

{h) for sendi:g members of the Force with app-

liances -+ and- equipment beyond -the" *local

limits of any area- in which this Act is in -
force for th: purpose of fire - fighting -in’ the

neighbourlioed of such limits on such terms
and . conditions and under such exigencies of
suuatlon as it deems proper; -

(i for thc employment of the members of the
Force in' any rescue, salvape or other similar
jobs ; 3

{j) for regulating .and controlling the powers,
duties and functlons of the Director, and of
other members of the.forces; and

(k) generally for the maintenance of the force
- under this Act. .
Lr - . -
Powerof 10. On the occasion of fire in any area;. any
members member .of the : force who is in charge -of fire
of the fightirg operations on the spot may :(—
Force on T . :
occasion - (a)- remove, or order any other member of
of fire. the force to remove any person who by his
. . presence interferes with or impedes the operation
" for extinguishing the fire or for saving life or

property ;

“(b) close any street or passage in or near wh1ch
a fire is ‘burning ; : )

" (¢} for the purpose of extinguishing fire, break
into or through or pull down, any premises:
fur the passage thosc-engaged in fire fighting
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(¢)
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of appliances: or cause.them -t6."be broken -

into or through or pulls down, to the ex-
tent of minimum damagc as far as posmblc,
-}
require’ the authorlly in- chargc of water
supply,'in. the  arca . to’ regulate the water
machine so as to provide water at{ a. speci-
fied pressure at the -place where fire- has
broken out and utilise the water cl any
steam, - cistern,- well or tank - or-..of any nvai-
lable source of water, public or private for

the purpose of- extinguishing -or limiting the

spread of such fire; '

exercise the -same’ powers for dppcrs;rg any
assemtly of persons likely to obstruct the fire
fighting . operations "as if he ' were an- officer-
in-charge of a police station and as if sucl
an assembly 'were’ an:,-unlawful assembly and
shall be entitled to -the same immunities and
iprotection as such an - officer;- in respect of
the exercise of -such powers; .

generally. take such: measures as inay dppear
to him to-be necessary for. extinguishing the
fire or for the protection’ of life or property,
and for this no member of the force work-
ing wunder  his ordernor instructions will be
civilly or criminally liable in any. Court of law.

© 11, (1) The Governnient--‘rﬁay,' by noti-
fication .in the  OTcial G1zctte, requires

Preren-

tive mea-

owners or occupiers -of prcm:s.es in any sures.

area or ‘of “any . class of" preimises ‘used  for
purposes which in.its opinion -are Lkecly to
cause a risk of fire, 1o take such precautions
including "those related - to the glan- of the
building or use of the building ‘as may bc
spcuﬁed in such notlﬁcatlon

(2) thrc a notification has been issued
undar © su3-section (1) it shall be lawful
for the Director or any officer .of. the
force authorised in this behalf to direct the
removal of subjecis or. goods likely to cause
a tigk of fire, to a place of safety and on
failure of the owner or occupier ta do #0o,
the Director, or such 'officer may, after gwmg
the owner or occupier a reasonable' opportu-
nity of making representation,  sieze, dctam
oremove such objects or goods.

s
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12, "The erntire cxrerdifire in conrcetion
-with ‘the Ferce “slall be met cut of the con-
.solidated . Furd of. the :Statc provided that
the Governmeit may recover [rom any lccal

wauthority of -any - area.ns.ch contribution

“towards ‘the "cost of the-portinn of 'the force
-maintained in that ‘area . as . the Gavernment
may direct from time to time. - o
13. Any member of the l'orcc-who.—,'

{z). is fund to be ' guilty _of any viola-
tion of dity or willul breach of
any provision of this Act or any

S .rule or order made thercunder, or

.(b)...ls found to be gullly of cowardlce or

{c) withdraws from" the dltlcs “of his
-+ office. without' permission -or - without
having given previous nctice of -at
least {wo months ; or SRR

i

-{d) ‘fails without~ reasonable ' cavs¢ to
- report” himscif. for duty: on the ex-
: p1rauon of such leave; or. :

“{e} - accept any ‘-other cmployment or
“r. ".office . 'in contravention of the pro-
visions, of this Act shall be punisable
- with_imprisonment: which 'may. extend
10 ‘three. months er with (fire which
may cxicnd, 1o an ‘£moLnt -nct. excee-
. ding_three “months pny of such mcm

, ber or with both. . Co e

LR}

14. Any persun havmg any mformatton
_rcgardlng outbreak of fire shall- commu ricate
the same withott d lay to the neareyt Fire
Station and if sich porson fails to communi-
cate withcu: jist cause shall be deemed to
have commitied an offence p ni hatle under
the first part of section ‘176 , of ‘the Indian
Penal " C. de."-

15. thcw-r wilfully wch!cq the provi ion
of section 117 of this * Act or. faly _without
reascnible cau.e 1o, coinply with tle :ame
or any person who wilf. lly otstructs or irter-
feres with ady menitei’ of the force-who is
engiged in fire f'ghung operation shall be
punisiable on conviction before a Magistrate
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with . imprisonment - which "~may extend (o' three

months ~ or  with “fine which ma)n extend -to

five hundred rupzes or. with. both, 22

- 16.  Any person who knowingly gives or
ciise 10 be given a fals> report of the out-

“break of firg’ to any person authorised to

receive’ such report by means.of .a- etatement,
message or otherwise ~ shall .be = punpishable on
conviction before a Magistrate. with. imprison-
ment for three monhts or with fine not
cxce-.dmg ﬁvc hundrcd rupccs or w:th both

17: Thc Gmrernment may cstabllsh ‘and
maint2in one or more training centres in the
State - .Tor - providing ncccssary training_ to’ ‘the
mcmbcrs of the Forcc ’ . ot

18. No membcr ‘of the force shall engage
in any employment or office "whatsoever other
than his- duties under thiss Act unless express-
ly permitted to do so by the Government,

19. The Director or .auny officer autho-
rised by the 'Government' in~this behaif ‘may,
on the occasion of a fire or other emcigency
in any ne:ghbounng arca in which this Act
is not in force,  order the despatch of the
members of the force with necéssary " applia-
nces and cqmpments to carry op fire fighting
operations  in such  neighouring area, . and
thereupon all the provisons of 7his ACt and
the rules made thereunder _shdl] aprly to
such area during the period "of fire or emer-
gency or during such period as the Director
may specify. : : -

20. - Tt shall be lawful for the Government or any

offizer authorised. by it of this bchalf to emplay
the force in dny rescue, salvage or other work for
which it is suitable by reasen of its training,
appl.ances and cquipment.

21. {1} Any person whose proreity catches firc on

account of any ‘aciion of his own .or of his
agent done deliberately or negligenily skall be
liable to pay compensation to cny othcr person
suffering damage to his property on accourt of
any -action taken under section- 10 by any efficer
mentioned therein or any person actlng undcr
the authority of such officer.
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(2).- All claims under sub-scction (I) ‘shall be prepared
.to the District Maezgistiate within 30 ' da)s frcm
the date when the damage was causéd.

(3} Th= District Magistrate ~shall after, giving the
pariies an opportunity of being heéard,  determine
the amount  of ' compensation du: and piss an
order stating such amodunt and the person liatle
for the-"“same, - ‘and the order so passed shall
have the force of a dccrce of a Civil Court.

22, thrc any fre has occurcd wuhm any area in
which this Act is in -force, the senior most officer
in, rank among th: m:mbers of the . force in that
area, shull aszxtin th:  fictv. as to the orgin and
cause of such fire and shall make a report thereon
to tre Mrg'sirate having juriscicticn in the plece in
wh'er sich fie .occurs; and the said Magisrae
ghall in any case where he may deem fit summon
witnesses #nd take. evidence in  order 1o furtker
ascertain -such facts, ) . :

" 2%, - Any officer ¢f the fcree nct bclow the rank of
officer-in-charge " of ' a  Fire Staiion may for the
purpose  of dischargirg his ‘dities ‘uncer the Act
Tequire - th: owner cor. cccupicr. of any building or
other property to . suprly - m[‘ormat:on with respect
to the character of such bulding cr other property,
the availible water supplies an: means of access
thereto or any othef material particilars, end such
owner ' or occupier - shall furnish all the information
in his possession. . e : '

24, {I) D'rector or any memter of the force authorised
by him in tais  bzhalf miy enter any of the
plices  specified in  ‘any notification issued under
section 11 for the purpose cf deiermining ~ whether
precautions against fire required fto ‘be taken on
such place .have been 50 taken. ‘

(2} Save as otherwise expressly provided in  this
Act, . no “claim shall lie against any person for
compensation for any damage caused by any
entry made under sub-section (l).

. 25. No charge shall be made by any local authority
for watar coasum:d in fire fighting operations by
the force. ’ T
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26. No-authority in .charge -of water supply in-an area
shzll be liable. to any claim fof compensation for
damage by rcason of ‘any interuption of.supply cf
water cccasioned only by compliance of such -avtho-
rity with the requirement specified in clause (d) of
section 10, T .. ' ST

27. Tt shall te the Cuty of police ¢fiicers of all ranks
to aid the members of the force im the execition
of their dutlcs undcr thc Act

28. No suit, prosccuton or cther leg:l pracecdmgc
shall lie against any person for anylhing which is in
good faith dome or intended to be done in pursuance
of this Act or any rule or order made thereunder. .

29. [1) The .Government ‘may, by Totification _in the
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Official Gazotie makc rules for carrymg out the purpose of = make

this Act.

(2) In particular and without prejudice to the
generality of the foregoing powers, such role may
provided for —

{a) the number and grades of officers and
member of the forge;

(b) thz manner of appointment of members of
the force;

(c) the form of the certificate to be issued to
the members of the force;

(d) the conditions of the service of the members
of force including their ranks, pay and
allowance, hours of duty and leave, mainte-
nance of discipline and removal from service ;

{¢) the circumstances in which and the condi-
tions (including the levy of fee) subject to

" rules.

which members of the force may be despatched -

to carry on fire fighting operations in neigh-
bouring areas ;

(f) the condition subject to which members of
the force may be employed on rescue,
salvage or other work;

(g) the manner of service of notice under this Act;

(h) the payment of rewardsto person, not being
members of the force, who render services
for the fire fighting purposes;
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“{ (i) the compcnsatlon payable to members of the -
force in 'case of accidents or té their depen-
dents. in ‘case of death while engaped on
duly ; '

{j) for the employment of member of the force
or use of any equipment outside the area
- or on’ special services and the fee payable
therefore; and -

(k) any other matter whlch is to be or ma);
bc prestnbcd o

General 30. Whoever contravenes any provision of this

penalty. Act "and where no ‘separate  penalty  is
provided shall be punishable with impri-
csonment for a term  which may ‘extend
cto six months or -with fine which may
extend tc two thousand rupees or with both.

L
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THE ARUNACHAL PRADESH FIRE SERVICE FORCE

(AMENDMENT) ACT, 1993
{(Act No. 1 of 1994)

Received the assent of the Governor on 3rd January 19984,

AN
ACT

further to amend the Arunachal Pradesh Fire Service
Force Act, 1991 (Act No. T of 1932) .

Be it enacted by the Legislative Assembly of
Arunachal Pradesh in the Forly-fourth Year of the
RBepublic of India as follows :—

1. (1} This Act may be called the Arunachal
Pradesh Fire Service Force {Amendment) Act,
1993. (2).

(2) It shall come inte force on such date as ihe
State Government may by notification in the Cfficial
Gazette appoint.

2. In Section 5 of the Arunachal Pradesh Fire
Service Force Act. 1991 (Hereinafter referred to as
the principal Act), for sub-section (1) the following sub-
section shall be substituted :—

(1) The Superintendence and control of the
Farce shall vest in the Director, who shall function
under the control and supervision of th2 Inspector
General of Police, Arunachal Pradesh, and shall be
carried on by him in accordance with the provisions of
the Act and the rulss made thereunder”.

3. In Section 6 of the principal Act, the following
proviso shall be inserted, namely :—

"subject to the provisions of Article 311 of the
Constitution of India and the rules preseribed by the
State Government, lhe Director or any officer of
appropriate rank as specified by the Inspector General
of Police, Arunachat Pradesh may at any lime dismiss,
suspend or reduce in rank or award any of the
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punishment to any member of the subordinate ranks
whom he shall think responsible for remiss or
negligence in the discharge of his duly or considered
unfit for the same. The Director or any other officer of
appropriate rank as specified by the Inspector General
of Police, Arunachal Pradesh may also award any one
more punishments as provided in the Central Civil
Service (Classification, Control and Appeal) Rules,
1965 as adapted by the State of Arunachal Pradesh
Adaptation of Laws Order, (No. 2) 1988. The provisions
of the said Rules shall apply, mutatis mutandis, with
regard to procedure of awarding punishment and other
disciplinary action. Provided that the Inspector General
of Police, Arunachal Pradesh reserves the right of
revision of hearing of appeal in case of any alleged
violations of principles, of natural justice or established
procedure practices".
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